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[The Deputy Chairman]
Minister to make his statement, |
have to make an announcement
that Shri Natwar Singh, the Minis-
ter of State in the Ministry of Ex-
ternal Affairs, will make a statement
in the House today regarding Tibet;

STATEMENTS BY MINISTERS

TIT Removal of difficulties in imple-
mentation® of Motor Vehicles Act,
%g%% and Motor Vehicles Rules,

THE MINISTER OF STATE
OF THE MINISTRY OF SUR-
FACE TRANSPORT (SHRI RA-
JESH PILOT) Madam Deputy
Chairman,

Hon'ble Members will recall
that the Motor Vehicles Act, 1988.
and the Rules framed under it came
into effect from 1-7-89. The new
Act replaced the Motor Vehicles
Act, 1989. the formulation of the
new Act and Rules were preceded
by detailed examination of the
needed changes not only by Central
Government and State Governments
but also by representatives of the
transport.  industry, trade and
commerce. Since the enactment of
old Motor Vehicles Act in 1939,
a sea change has taken place in the
transport scenario and in response
to. these changes, it was considered
necessary to make substantial mo-
dfficatfbns to the provisions of the
M.V. Act, 1939 with a view to
promoting road safety, improving
thequalifiction of drivers, pres-
cribing standards for construction of
vehicles, controlling pollution and
removing some major constraints
on the healthy development of the
transport industry and new Motor
Vehicles Act received the over-
whelming support of this House.

During the course of the im-
plementation of the Act and the
Rules, Government have received
from affected interests suggestions
for effecting certain modifications.
The Act and Rules have been for-
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mulated to subserve the interests of
the citizens of this country and,
therefore, Government have given
the most urgent consideration to
the suggestions received and the
difficulties pointed out.

Of and on, whenever points were
raised in the House, I had already
said that the Government's mind
is open because it is a major change
in the statute. We have made nearly
400 Amendments in this Motor
Vehicles Act. So, any time we
feel any hardship in any clause
to our brothers and sisters, Go-
vernment's mind is open to react to
that and we see that that hardship
is removed.

I have considered carefully the
suggestions received fromhon. Mem-
bers of this House. I have also
held wideranging discussions with
representatives of States and Union
Territories and also considered va-
rious representations received by
Government. Two or three days
back, a meeting of the Transport
Secietaries of all the States and
Union Territories took place and
we had a very detailed discussion
about what practical difficulties
the Authorities felt, what observa-
tions were given by the citizens to
the authorities and what could be
done to remove those hardships
and problems.

In the light of these, it, has been
decided that certain modifictions
to the Rules framed under Motor
Vehicles Act, 1988 would be desira-
ble, The important changes that
Government have decided to bring
about are briefly listed below :—

Rule 5 of Central Motor Vehicles
Rules, 1989 prescribe the Form of
medical certificate which is to
accompany the application for
learner's licence. It has been
decided to simplify the applica-
tion Form. State Governments
have also been requested to
authorise all registered medical
practitioners possessing the quali-
fications of MBBS to issue the
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medical certificates and also to
fix a reasonable fee payable for
obtaining the medical certificate.

Rule 8 of Central Motor Vehi-
cles Rules specify that all those
applying for a licence to drive
a transport vehicle other than a
tractor-cum-trailer after 1-7-89
should have a minimum qualifi-
cation of IV standard; The basic
objective was that the driver
should be alble to read and under-
stand signals, signs and directions
on the roads. This provision is
being modified to the effect that
the ability to read and write would
suffice. I would also like to clarify
that it is already provided in the
Rules that all driving licences issued
prior to 1-7-1989 will continue to be
valid and will be eligible for renewal
without any reference to the edu-
cational qualification of the driver.

Rule 9 of the Motor Vehciles
Rules, 1989 stipulate that the driver
of a transport vehicle carrying
hazardous cargo should possess a
minimum educational qualifica-
tion of X standard. As Hon'ble
Members are aware, transport of
hazardous cargo poses risks to the
citizens and the driver should be
able to follow the written instruc-
tions on the packages as well as
on the literature available on the
subject. In response to genuine
difficulties that has been brought to
the notice of Government on
account of this provision, and
recognising the need for a period
of transition before such a quali-
fication can be insisted upon,
it has been decided that this pro-
vision will be brought into effect
only from a future date to be
notified later.

Rule 6/ of the Central Motor
Vehicles Rules, 1989 specify that
the validity of fitness certificate of
a transport vehicle will initially
be for a period of 2 years, there-
after, fitness certificates have to
be obtained at intervals of one
year upto the 10th year and there-
after, at intervals of 6 months, it
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has been decided that the validity
of the fitness certificate for trans-
port vehicle would be one year
after the intitial period of two
years.

Rule 81 of the Central Motor
Vehicles Rules, 1989 prescribe
fees to be paid at the time of
renewal of fitness certificates of
different classes of transport vehi-
cles. These fees will be reduced
in respect of light motor vehicles
from Rs. 100 to Rs. 50, medium
motor vehicles from Rs. 200 to Rs.
100 for heavy motor vehicles from
Rs. 300 to Rs. 150.

Section 9(4) of the Motor Vehi-
cles Act, 1988 require an applicant
for a licence to drive a transport
vehicle to undergo training in a
recognised drivers' training school.
The difficulties caused by the
paucity of sufficient driver train-
ing schools in certain areas as
well as the difficulties faced by
drivers of certain categories of
motor vehicles desiring to obtain
a licence to drive a transport vehi-
cle have been brought to the notice
of the Government and suitable
steps will be taken to over come
these difficulties.

Section 58(1) of Motor Vehicles
Act, 1988 empowers the Central
Government to notify the maxi-
mum safe laden weight and maxi-
mum safe axle weight of transport
vehicle.! Although the Central
Government have issued a fresh
notification on 8-6-89 on this
subject and have not made any
change in the maximum safe axle
laden weight as notified under the
provisions of erstwhile Motor
Vehicles Act, 1939, an impression
has gone in some quarters that
the maximum safe axle/laden
weight has been reduced in the
new Motor Vehicles Act 1988.
However difficulties have been
brought to the notice of Central
Government that due to heavy
penalties prescribed in the M. Y,
Act.1988 for overloading and
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also provision of off-loading the
excess load before the wvehicle is
allowed to proceed, the effective
capacity of the transport vehicle
to carry goods has been reduced.
It is brought to notice that due to
heavy structure of the body of
some of the existing vehicle, the
unladen weight, of the wvehicle
has gone up thereby reducing the
carrying capacity of the vehicles
when compared to lighter bodied
vehicles. In order to remove such
difficulties of such existing trans-
port vehicle, it is proposed to
permit maximum laden/axle weight
of transport vehicles upto 15%
In excess of the prescribed maxi-
mum laden/axle m weight for a
maximum period of 9 months
from 1-7-89 so as to facilitate
transition  of  these  existing
vehicles to lighter bodied vehicles
and increased use of multiaxle
, vehicles.

3. I would also like to mention
that some of the representations
received against the Motor vehi-
cles Act and Rules are unfortu-
nately based upon some misunder-
standing about the provisions con-
tained therein. An impression exis-
ting in certain quarters is that
Government have fixed a maximum
age-limit of vehicles under the Act.
I have clarified in Parliament that
Government have not fixed the
maximum age for any class of
vehicle, nor is there any such pro-
posal under consideration. I would
again like to reiterate this most
emphatically. There is also another
Impression that the new Motor
Vehicles Act, 1988 has substantially
Increased the fines prescribed in
the Motor Vehicles Act, 1939 for
violation of various provisions.
I would like to clarify that the new
Act has not increased the level of
fines prescribed under the Motor
Vehicles Act, 1939,. except in respect
of overloading in goods carriages.
Where new provisions have been
introduced in the Motor Vehicles

[RAJYA SABHA]

Minister 388

Act, 1988, fines which were not
in existence in the Motor Vehicles
Act, 1939, have been prescribed.

It is my hope and expectation
with the above modifications and
certain other consequential and in-
cidental changes that may be found
necessary in the motor Vehicles Rules,
1989, and notifications issued under
the Act and Rules, the genuine diffi-
culties faced by the common man
would be removed. The Motor
Vehicles Act, 1988, represents an im-
aginative and bold forward step to
usher in a climate of greater safety
and discipline in the entire road
transport  sector. Madam, the
increase in the number of fatal acc-
idents has really caused great concern
to the Government and the country.
The changes that the present condi-
tions demand and we want to bring
about are not possible unless practices
which have been prevalent for long
time are modified in tune with the
current requirements. I hope that
with the changes proposed, the diffi-
culties faced in the implementation
of the Motor Vehicles Act, 1988, and
the rules framed thereunder will be
removed.

*

THE DEPUTY CHAIRMAN;
Mr. Deshmukh. You made the
Special Mention and the hon.
Minister has come back with the
changes.

SHRI SHANKARRAO NAR-
AYANRAO DESHMUKH (Maha-
rashtra): Madam Deputy Chairman,
there are some seven or eight items
about which the Government is consi-
dering seriously. But Madam, the
Act has come into force from Ist
July, 1989. Therefore, if the Govern-
ment has decided to think over these
item's seriously, why is not the
Government prepared to issue an
order under section 216 of this Act,
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which will remove all the difficulties
which are experienced by the public?
This is one thing. In regard to all
these items, the statement says that
the Government is thinking, the
Government is considering, the Go-
vernment will consider the matter
seriously, etc. This is the nature of
the statement made. But whatever has
been mentioned in the statement will
not be known to the public. It does
not have the force of law. Therefore,
as I asked earlier, I would like to know
whether the Government will decide to
issue an order under section 216 of
this very Act which empowers the
" Central Government to issue such an
order. It says: "If any difficulty
arises in giving effect to the provisions
of this Act, the Central Government
may, by order published in the Official
Gazette, make such provisions not
inconsistent with the provisions of this
Act, as appear to it to be necessary
or expedient for removing the diffi-
culty." That is one query. Secondly,
Madam, under "section 47 it is stated
that where a motor vehicle is intended
to be in another State for a period
extending 12 months, the owner of
such vehicle may have to make an
application at any time within the
said period of 12 months. What will
happen if a motor vehicle is registered
in one State, road tax in respect of the
said vehicle has been paid for the life,
that is 10 years, and the vehicle is
brought to the other State? Is it
compulsory on the part of the owner
of the vehicle to apply for a new regi-
stration number, or can he run the
vehicle in that State with the registra-
tion number of the State in which it.
was registered? This is not clear
under section 47. I would like to seek
these two claritications.

SHRI SANTOSH BAGRODIA
(Rajasthan): Madam Deputy
Chairman, I thank the hon. Minister
to have conceded to the fact the entire
country had been worried about this
particular Act and he has rightly
proposed at least a few changes. |
would, however, like fo make the
following points.
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In sub-para (i) of para 2, it is said
that it has been decided to simplify
the application forms. This is a very
vague statement because 1 do not
know what is the significance of this
mdical certificate? Such medical cer-
tificates are easily available. How is it
going to help the general public? 1
would like the Minister to explaia
the situation.

In another item it is said:", .that
all driving licences issued prior to
1-7-1989 will continue to be valid".
But, for the licences which are to be
issued after this date the drivers will
have to be literate. Does he think
that the literacy level in our country
has gone up to 40 per cent, 50 per
cent, or 60"per cent? What about
those who are not literate? Madam,
in the labour sector driving is one
of the jobs which is easily learnt by
general public. I know hundreds of
thousands of domestic servants, they
have learnt driving although they are
not educated. If they are not allowed
to learn driving, I am sure their level
of income will never increase.

In the latter sub-paragraph (iii)
he says about vehicles carrying hazar-
dous cargo. I can understand this,
this is good because this is for specific
items. I have no objection to that,
but for general driving we have got
colours, we have got signs. Signs and
colours have been specified-only for
the reason because eduction is not
required. In fact, internationally, if
you go to a Spanish country and you
do not know the language of that
country, do you mean to say that I
cannot have international licence un-
less I know the language of that coun-
try So, if you can identify signs,
that is enough. I do not find any
reason for prescribing qualification

of IV standard or so.

In sub-para (iv) it is stated:.. that.
the validity of the fitness certificate
for transport vehicle would be one
year after the initial period of two
years." This is the last part of this
paragraph. That is a very good thing,
we are happy about it. At least Tor
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(Shri Santosh Bagrodia)
one year we will have no problem,
under item no. (vi) he says that
the difficulties caused by the
paucity of  sufficient driver
trainin schools etc. have been
brought to the notice of the Govern-
ment and suitable steps will be taken
to overcome these diffculiies. I
Would like to know what are these
"suitable steps" specifically, be-
cause these kinds of vague statements
are not going to clear our minds
and if om minds are not clear, I
do not think we can explain to the
general public what is the intension
of the Government on the subject.

Coming to item No. (vii), he
has said: In order to remove such
difficulties of such existing transport
vehicles, it is proposed to permit
maximum laden/axle weight of
transport vehicles upto 15% in excess
of the prescribed such weight.
It sounds as if 15% relief
has been given. I do not
know whether it is going to help
us in any way. Corruption will increa-
se because transporters will go on
carrying more weight and go on try-
ing to satisfy the people who will
be catching them on the road. But
I insist and I would like the hon.
Minister to explain if he is prepared
to assure the House that the freight
charges will not be increased any-
wnere in the country due to changes
in the Motor Vehicle Act, because I
strongly maintain that all the cairiers
in the country have already declared
that all kinds of transportation
charges are going to increase which
will affect essential commodities
also and we will be entirely responsible
for this increase. So I request the hon.
Minister to delete this clause complet-
ely at least for some time. Thank you.

SHRI VITHALRAO MADHAV-
RAO JADHAV (Mabharashtra) :Madam
Deputy Chairman, I am thankful to
you for giving me the opportunity to

ask clarifications on the statement of

the Minister. Actually I am thankful
tp the hpn. Minister for haaving an-
nounced meny reforms in his state-
ment, Recently, you know Madam,
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j that in Bombay and other parts of

Mabharashtra, there was a strike of
transport workers and for three days
national life was paralysed. Due
to the intervention of our Chief
Minister, hon. Shri Sharad Pawar,
and other leaders who have taken the
initiative to come to an understan-
ding with the transport workers and
to inform the Transport Minister
about their grievances, the hon. Mini-
ster has made this staiement. I
would like to ask some clarifications
from him.

The hon. Minister has made the
statement that for controlling polluti-
on and removing some major constrai-
nts on the healthy development of the
transport industry, the new Motor
Vehicles Act received the overwhel-
ming support of this House". Madam,
you know better than I do that in
Bombay the vehiclt pollution is up
to a very large extent and it has just
become impossible for a human
being to live in Bombay. So we must
take very strict measures about vehicle
pollution.

SHRI BHASKAR ANNAIJI
MASODKAR (Maharashtra): That
is why Madam has come to Delhi.

THE DEPUTY CHAIRMAN:
That is why we have come to Delhi.

SHRI VITHALRAO MADHAV-
RAO JADHAYV: You are in Delhi
but your family members are in
Bombay. You must take care of them.

The other thing is that the hon.
Minister has made a statement that a
medical practitioner possessing the
qualification of MBBS can issue the
medical certificate and also the State
Governments should fix a reasonable
fee payable for obtaining such a cer-
tificate. I would like to suggest thro-
ugh you,Madam,that some guidelines
must be issued to have uniform medi-
cal fees throughout the country beca-
use in Bombay if you charge hundred
rupees, in my village people will not

theyWill charge fifty Rupees of
same-
thing like that from a driver or a trans-
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port worker who is from a poorer
segment of the society. We must have
a uniform fee of Rs. 10 or Rs. 15 or
so, it should not be a burden on him.

Another important thing is that
the fitness certificate of a transport
vehicle will be for one year after the
initial period of two years: I would
like to suggest to the hon. Minister
that obtaining such a certificate after
two years running of the vehicle would
provide an avenue for corruption and
therefore 1 suggest that unless there
is some accident or damage to the
vehicle, this period should be extended
by more than two years.

Secondly, I welcome item No. (V)
Where the fees have been decreased
considerably-from Rs. 200 to Rs. 00
from Rs. 100 to Rs. 50 and from Rs.
300 to Rs. 150. This is the most wel-
come step that the hon. Minister has
taken.  Another important  thing,
Madam, is about discipline in the
transport system and lessening of
corruption therein. Madam, you
might be aware of the fact that Police
Constables and Police Inspectors are
very much eager to be posted to the
State Traffic Branch (STB) because
they Can collect money from truck
drivers and owners and drivers of
other. Vehicles. It has become a big
avenue of corruption. I would re-
quest the honourable Minister, thro-
ugh you, to have some uniform law
to lessen the corruption which has been
in existence for years together. A man
who is posted to the STB earns thou-
sands of rupees every day, ten thous-
and rupees per day... (Interrup-
tions). .. .Yes, in Maharashtra.lt
is a very serious crime. A Sub-Inspec-
tor or Inspector earns a lot of money
from this. So, you should make the
rules Very easy and close the avenues
of corruption in the transport system.

Madam, I have one most important
suggestion, and that is with regard to
road accidents. Most of the accidents
take place due to drunken driving.
The drivers consume wine and drive
?he vehicles.
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=t v At (R sdw) -
1% 7, A DT & ) argw A aga
TG E ). .. (SAEE) ...

SHRI VITHALRAO MADHAV-
RAO JADHAV : Well, some
alcohol.. . (Interruptions)

THE DEPUTY CHAIRMAN:
You might be knowing better !

SHRI VITHALRAO MA-
DHAVRAO JADHAYV : Madam, I
don't know the difference between
wine and tharra because 1 don't
drink. These drivers drink and
drive and that is how most of the
accidents take place, Of course,
there are some rules about that, but
you should be very strict about the
implementation of those rules and
you should see that drunken driving
1s not indulged in so that these
accidents could be avoided.

SHRI ANAND SHARMA :
The Home Ministry comes into the
picture here because those who have
to implement the law, the police peo-
ple are also drunk during the night.

SHRI VITHALRAO MA-
DHAVRAO JADHAYV : That is right,
I fully agree with my honourable
friend's suggestion. Madam, this
iIs a very serious matter and we
must seriously consider these
things and see that drunken driving
is not indulged in so that these
accidents could be avoided. Thank
you, Madam.

SHRI DIPEN GHOSH (West
Bengal) : Madam Deputy Chairman,
I am very glad that the honourable
Minister of Surface Transport
has at last come out with a 4-page
statement, suggesting certain mo-
difications to the Rules which were
already framed in terms of the Act
recently passed by Parliament. The
very statement justifies what we
had suggested the other day : We
had suggested then that such a law,
Instead of being passed in haste,
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should have been referred to a
Select Committee for further in-
depth study and reporting back
to Parliament. But at that time
the Minister as well my friends on
the other side, by virtue of their
party decision, were insistent on
passing the Bill and it was passed
post-haste. Today, after so many
strikes and agitations by the trans-
port operators throughout the
country against certain pernicious
effects of the Act, the . Government
has come back to senses and suggest
certain modifications. Though 1
appreciate these modifications—I
feel this is only a cosmetic touch —
still there are areas which need to
be improved further. Some of my
collegues have also suggested them.

I want to seek certain clarifica-
tions from the honourable Minis-
. ter. First of all, in paragraph 2
tha honourable Minister has stated,
"During the course of the imple-
mentation of the Act and the Rules,
Government have received from
.affected interests suggestions for
effecting certain modifications."
Again he has mentioned, "I have
considered carefully the suggestions
received from Hon'ble Members
of this House." There after, he or,
for that matter, his Ministry, has
taken note of the suggestions and
come up with these modifications
in the Rules. I would like to know
what exactly are the specific sugges-
tions which he has received from
various sources, from the transport
operators, from the transport work-
ers, from the State Governments,
from the Members of Parliament,
what are those suggestions which
the Government could act on and
what are those which it could not
accept and why. In that case, we
could understand really to what
extent you had interacted with these
people and to what extent you
mhave accepted their suggestions. And
where you have not found them fit
to be considered or accepted, that
also we could understand. So, I
would like to know from the hon.
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Minister the specific suggestions
which you have received from va-
rious sources, what are those which
you have taken into consideration
and what are the other suggestions
which you could not accept and
why.

Secondly, I do hot understand
why the minimum educational
qualification of class 10 standard was
sought to be stipulated to a driver .
of a transport vehicle -carrying
hazardous cargo. The modification
suggested by the Minister will be
effective prospectively, not retros-
pectively. That means in Future.
Whoever has already got the licence,
even though he does not possess the
minimum prescribed educational
qualification, will continue to drive
such a transport vehicle. But in
future no one will be given the
licence for driving such a transport
vehicle if one does not possess the
minimum qualification of class 10.
Why this minimum qualification of
class 10 ? Why not minimum
qualification of class 8, why not
minimum qualification of class 4 ?
There may be a dispute or debate.
But, if it is the case that one must
understand the road rules or the
signs, or the signals while driving,
then, I do not think that the posses-
sion of the minimum qualification of
the standard of class 10 is essential.
In that case, what will happen in
our country, in a big country like
ours, where the rate of literacy is
very poor and the driver's job is
mainly a poor man's job? Naturally,
if we insist on having a particular
educational qualification, possession
of a certificate of the standard of class
10 or like that, then, I think, it will
debar a section of a particular
community or a large number of
communities from getting that job.
If you could suggest certain training
or attainment of a certain experience
or some expertise, then, I think, it
would be better.

Another  thing.
conclude.

I am going to
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THE DEPUTY CHAIRMAN:
Yes, please
aire going to have another statement.

SHRI DIPEN GHOSH : That
Is about paragraph 7 wherein you
have allowed 15 per cent or so ,in
excess of the prescribed maximum
laden or axle weight. How could
the people or the Inspector, the
Police Inspector Or the Traffic
Constable ascertain whether the
overloading is more than 15 per cent
of the total loading capacity or not ?
So, if you prescribe by percentage,
then, it leads to scope for being
misused or, as Mr. Bagrodia has
stated rightly, the people who will
be on duty to check that, may be
prone to accept, some monetary
gains and in lieu thercof allow the
transport operators with over-
burdened vehicles to pass on. So,
I think, this also needs to be re-
considered.

Thank you.
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SHRI RAOOF VALIULLAH
(Gujarat) The motor transport
1s the backbone of the Indian eco-
nomy, Eighty per cent of goods
transport in this country is through
road. Therefore, when the motor
transport operatrors gave a call
for strike the movement of the
essential commodtiss Was hard hit.
Therefore, to that extent the Minis-
ter's statement today will come
as a -welcome relief. Madam the
affected parties are not only the
transport operators and others who
use the motor transport but the State
Governments also because this Act
was formulated as a result of long
consultations With the State Go-
vernments. May I know from the
Minister whether- the State Go-
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vernments have also written to him
with regard to certain amendments
in this Act? May . I also know
whether the Minister intends to
call a State Transport Ministers'
conference to thrash out all the
difficulties which are still there in
the Motor Vehicles Act?

The second point on which I
would like to seek clarification from
the Minister is thai the has stated
that there were some misunder-
standings persisting; why those
misunderstandings were allowed to
per.ist? May I know from the
Minister whether his Ministry took
advice and support of the, media
to thrash out these misundersan-
dings? Why those misunderstan-
dings persisted for such a long
time? If these misunderstandings
were thrashed out earlier this All
India strike could have been aver-
ted. In order to make the people
of the country understand,, will his
Ministry give out the full dimen-
sions of the Motor Vehicies Act
so that misunderstandings in any
sector do not persist.

The third point the hon. Minister
mentioned was about the safety
and discipline in the road transport:.
I think it is not only the Motor
Vehicles Act but there are certain
other factors which will lead to safety
and discipline in the motor trans-
port for instance, the condition of
the National Highways. May I
know from the Minister whether
his Ministry has taken an overall
view of safety measures and security
on the road? May I know  from
the Minister whether the Motor Vehi-
cles Act along with some other
measures will also be reviewed
by his Ministry to ease and to de-
fuse the situation?

SHRI P. N. SUKUL (Uttar
Pradesh): Madam at first 1
would like to congratulate the Mi-
nister for Surface Transport for being
considered enough to bring about
these amendments in the interest
of the motor vehicle owners as well
as the drivers.
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As regards my clarification, I
refer to para 2 (i) of the Minis-
ter's statement. I quote:

"It has been decided to simplify
the application form. State
Governments have also been re-
quested to authorise all regis-
tered medical practitioners pos-
sessing the qualifications of MBBS
to issue the medical certificates
and also to'fix a reasonable fea
payable for obtaining the medic a
certificate."

Now, it means each State Govern-
ment can fix its own fee and this
fee will obviously differ from State to-
State. 1 only want to know: can't
the Central Government ensure
that one and the same fee is charged
throughout the country?

Number two, I would like to
know whether these amendments
will be with retrospective effect.
What will happen to the offences
registered since July 1, last? That's
all, Madam.
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Please confine yourseff to questions
only.

SHRI CHITTA BASU (West

" Bengal): Madam Deputy Chair-

man from ths statement of the
Minister it appears thLat eight items
of the rules under the Motor Vehi-
cles Act have been modified in res-
pense to the grievances which were
placed before the Minister. But 1
feel like many Members on this
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side feel that there are also areas in
the Act itself which need farther
amendments or further -modifica-
tion. There is no hint in this state-
ment that the  Government also
contemplates to bring about certain
changes or amendments in  certain
provisions of the Ac*. I want to
know from the hon. Minister whether
it is the Government's position
that the Motor Vehicles Act is a
foolproof one and there is no neces-
sity of changing any provision of
the Ac; itself. 1 feel there is a need
for change of certain provisions
of the Act. I would like to
know whether the  Government
would give thought to this aspect and
have some discussions with the Trans-
port Ministers of the. States. My
second point is, in the matter of
modification of the rules, whether
the transport operators were con-
sulted and transport unions were
consulted. because these two asso-
ciations have, given a call for All
India bandh on a certain date.
Therefore, they mast be intereted in
the matter of modification of the
rules. Have  they been consulted
and have all their, grievances been,
looked into properly and have
they been taken care of?

SHRI PAWAN KUMAR
BANSAL (Punjab): Madam De-
puty Chairman, this statement is an
eloquent example of the Govern-
ment's response to the people's
views...( Interruptions)

SOME HONBLE MEMBERS :
This is an admission of their first
mistake.

SHRI PAWAN KUMAR BAN-
SAL: If only you were to have the
patience to listen to me, I suppose,
I can pat the things better in. my
own way. Madam, this should
be the Government response to
various issues in a democracy. But
I do want to take this opportunity
to add that what has been con-
ceded or amended by the hon.
Minister may not be really enough
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and may still continue to cause
harassment to the people. I would
like to make references to  one
or two things very briefly. Before
that 1 again put it to the hon.
Minister to know whether he would
decide to send the rules suo motu
to the Subordinate Legislation
Committee of Rajya Sabha. 1 know
the Act cannot be gone into  now.
But the Subordinate Legislation
Committtee, as such, is entitled to
look into the rules. But in  this
case, I would wish that the Govern-
ment take the initative in  sending
the rules to the Subordinate
Legislation Commtttee and let the
Subordinate Legislation Com-
mittee go into the provisions of this
Act and make suggestions  for
amendment wherever they deem
necessary and let the  Government
then act favourably to those sug-
gestions. .

Coming to the statement, Ma-
dam, I find that since we are not
going to amend the Act, the hon.
Minister says that may. be, some
fees would be fixed under the rules
which would be payable for the
grant of medical certificate. I do
not think the Government may be
actually competent to do that.
I would only want the hon.
Minister to go into this ques-
tion -bcause it may cause some
complications as I perceive it.

The other point may be a slight
repetition. But for the sake of
emphasis, I want to add that even
the condition of reading and writing
the capacity to read and write,
should not be prescribed for grant
of licence because that would lead
to harassment of the people. Who
would be the person who would
take that test ? And then the ques-
tion of language would arise. Not
that in a particular State only
one language would be enough.
Then a person may say, "I can -
speak in English. 1 can read
English, but I cannot read Punjabi
or Hindi." Not to talk of other
countries which Mr. Bagrodia re
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ferred to, problems would arise from
State to State and for that precise
reason, "we have the international
road signs. The knoweldge of the
international road signs should be
enough.

Madam. I Want to refer to the
training schools'. The basic concept
of having a. condition that a person
should have had prescribed training
in a recognised training school may
seem to be sound. But it would
Casus complications, firstly, be-
cause there will be a lot of malprac-
tices in the recognition of suoh
training  schools'. And  then,
I want to just state an  example.
For instance a lady wants a drive
ver's licence. She  gets training
from anybody in the family.
Would you expect her to go to any
drivers, training school ? And  we
know the stuff drivers' training
sohools consist of. Would you
expect a lady to go to a training
school somewhere and seek  train-
ing from schools which the  Go-
vernment recognises as such?

Finally, Madam, I want to refer
to the fines. Maybe no fines have
been raised as such. But, Ma-
dam, an  impression has been
created that after the promulga-
tion of the new Act and the rules
thereunder, the  enforcement staff,
the police etc., can do anything
and I would like to give one intance
to just point out the, amount of
harassment that people may  be
subjected to. A few days back,
about 10, 12 people from Chandi-
garh came in a Matador here. All
employees, they wanted to meet
a Minister to put forth their grievan-
ces. I wantto add that all of
them were employees, most of them
class 1IV. They were intercepted
while they were jsut about to enter
Delhi and the on-the-spot fine as-
sessed for over crowding was Rs.
1500/- which they could  muster
with a great deal of difficulty and
pay there. And there was nothing
left with them for food.or for their
stay here and they had to return
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home. Madam, 1 wish the hon.
Minister to take note of this and
the harassment that would be caused
to th? people even in cases of inspec-
tion of vehicles'. If you have a
Maruti car—I would take the
example of Maruti car because that
is a Government product and sup-*
posedly a very good.car—and if
you were to be told that after two
years you must have a fitness certi-
ficate for it, I suppose that it would
be just unnecessary. -

With these observations, I do
once again appreciate the initiative
of the Minister in responding to the
people's views.

SHRI BIR BHADRA PRATAP
SINGH (Uttar Pradesh) :
Madam Deputy Chairman, this
is a Central law where more power
is extended to the executive of the
State Governments to amend the
law. And because the intentions
of the Central laws are miscons-
trued by the State machinery most
of the problems arise. I quite
agree with Mr. Chitta Basu when he
opines that the Act should have
been amended instead of making
law by amending the rule itelf.

SHRI CHITTA BASU: Ma-
dam I want to make myself clear.
There are areas in the Bill itself,
in the Act itself, to be modified.
Instead of doing that, they have
only taken recourse to modifying
certain rules. I want the amendment
of the Act.

SHRI BIR BHADRA PRATAP
SINGH: Over and above that, it
is a not a very happy parctice to
make law by making rules when

you require the law to change.
Now the biggest problem
P.M. 6 oo with the Motor Vehi-
cles Act faced in this

country has been the lighter punish-
ment. What is the punishment
in the case ofa  murder in -he
Indian Penal Code and what is the
punishment in the case of a murder
through a vehicle? See the di-
fference. = That is why drivers
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become fearless.
takes place under their vehicle,
they get a very light  punishment.
That basic problem should be consi-
dered and the Indian Penal Code
should be amended for that purpose

When a murder

if you want to impose discipline.
Now, the third question is certain
types of vehicles are introduced
in the market, as, for instance,

Chetak in Lucknow, which emit a
a lot of diesel; the newest vehicle
of Chetak emus so much of diesel
that the whole life of the city is
disturbed. By the very manufac-
turing process in which it is pro-
duced, it emits so much diesel
that life becomes a hell in the city.
Why don't you ban such vehicles
by legislation? Again I  say the
Government buses, UP Roadways
buses, Delhi, buses Bombay buses,
emit so much diesel.  What is the
core for that? They are your
own Government  department's
vehicles. Another problem is
with the vehicle bodies. For example,

the jeep  bodies that have come in
eastern UP. There I find the
jeeps are loaded with 20 to 30

people whereas they are meant to
carry not more than 10 or 12.
You are permitting those jeeps to
have extended bodies with the
result they are tempted to carry
20 to 30 people. Why don't you
restrict these extended bodies so
that the lives of 20 to 30 people
are not endangered? What is the
capacity of a matador? Ten to
fifteen. In its place they load
30 people. In Bihar I have seen
they put 20 people inside the mata-
dor and another 20 people occupy
the upper portion, the deck- of the
vehicle. Instead of his hazard,
why don't you think of alternative
modes of transport?  (interruptions)
Not only Azamgarh, everywhere;
even in Punjab I find the upper por-
tion of the bus occupied by an equal
number of passengers as are loaded
inside.  Thai is the anomaly when
you make laws and State Govern-
ments implement them where your
intentions are defeated.
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1 DR. NARREDDY THULAS.I
I REDDY (Andhra Pradesh): Better
late than never. Anyhow, I con-
gratulate the honourable  Minister
for coming with some modifications.
Although it is somewhat late, I
request him to make some modifica-
tions. (1) It is intanded to fix a
reasonable fee payable for obtaining
a medical certificate. I think a uni-
form maximum fee should be fixed.
(2) The driver of a transport vehicle
carrying hazardous cargo must Poss-
ess a minimum educational qualifica-
tion of 10th. Keeping in view the
dropouts in education and  the
illiteracy in our country,
as has been rightly said by
Mr. Bansal, and keeping in
view the multilanguage system in
our country, it is' better to stress on
signals, signs and directions  than
on educational qualifications. (3) It
is mentioned that the validity

of the fitness certificate
for a transport vehicle wo old
be one year after the initial

period of two vyears. I think this
initial period of two years may be
made three years unless there is an
accident to the vehicle. (4) The
difficulties experienced by the paucity
of a sufficient number of driving
training schools as well as the difficul-
ties faced by certain categories of
motor vehicles, generally speaking,
to obtain a driving licence to drive a
transport vehicle have been brought
to the notice of the Government-
It is mentioned that suitable steps
world be taken to  overcome these
difficulties I want to know what
tftese suitable steps are.

SHRI GHULAM RASOOL
MATTOO (Jammu and Kashmir) ;
I would like to draw the attention of
the Minister that a truck load from
Bombay to Srinagar used to cost
Rs. 8000 to Rs. 8500. Now the
present quotation is Rs. 15,000. I
I would like to know from the Minis-
ter whether, consequent upon the
modifications he has made, he will
ensure that the rates will bethesame
as have been prevailing hitheretofore.

SHRI  RAJESH  PILOT
Madam, I have said very often
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in the House, when discussions came
. up at the time when we introd»ced
the Bill, when we moved for amend-
ment, that on the question of road
safety, on every question of road
accident, suggestions from the hon.
Member and the Government have,
been projected . And I must «hare
the Government's concern with the
House on the increase in fatal accid-
ents which is touching 40,000 per
year today in this country and which
1s one of the highest in the world.
Therefore, the Government has to
give priority to that pirticular sector
and has to take somstimes may be
even  unpopular measures.
Goveinment must take care r( it. |
am sure the House will agree with
me that the sent invents o f any family
which has lost any one of its near
and
dear ones on the road cannot be
ignored. Such sentiments cannot be
ignored by the Government wnich
is in a responsible position today.
But I do share the feelings of the
Members or some of the clauses
which have caused hardship to the
eople in this country. A few dayg
pact when we had a meeting ofTrans
port Secretaries' and Transport Coms-
missioners [ said tint Government's
mind is alway? open, at any time of
the day, at any time of the night
Waere we see that the policy has no
been for the welfare of the people
not in the interest of the people
we will take it back end amend it of
rectify it to suit the people's require
ment. Madam. When this Ac
was amended, there were in total 400 I
amendments.

In 1939 th Act was made. From
1939 to 1989 fifty years have passed.
At that time we had 3 lakhs vehicles
in the country. Today how many
vehicles do we have ? Nearly 45 or
50 times more. Se we have to see
the scenario of how traffic is increas-
ing on the roads of our country.
Considering all these points we
tried our best to accommodate all
the views. Before it was brought to
the House, Madam, for almost four
years or to be precise—for three and
Atelf years —working groups from
0 all over the coutry working on '
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it ----rom Andhra Pradesh, from
Karnataka from Maharashtra:
States had their representative. I
personally hold four Transport Min-
isters' conferences during the Jast
three years and discussed everything
with tbem and took their views.
The voluntary organipationsalsowere
included in the discussion We
tried to accorrmodate evervone's
views, to the best degree, keeping
road safety and drcipline on the
road as top priority.

After the implementation of this
Act, when it became effective from
1st July this year, that day also we
had asked all the State Governments
to please see if there are any pro-
blems and how we can sort them out.
We told them to bring it back to us
after one month. We gave them one
month's time, to see the reaction of
the people, how they react, how
they feel ----- and then to come back
to vs. That is why a team was sel-
ected to monitor every week in each
State.

NOW.A point has beenmade about
all India strike and in Manarashtra.
Madam, in Maharashtra the main
points for strike were two. One was
octroi abolition and another insur-
ance premium which has been in-
creased. These are still under dis-
cussion with the Finance Ministry.
But I am not in any way running
away from the suggestions the hon.
hMember's and collegues have given

ere.

A? far as medical facilitis are con-
cerned, which my young friend
Thul-
asiji referred to, we wanted to have
uniformity in the whole country.
As far as the proforma of medical
certificate is concerned. I accept
in this House it is very complicated.
It has caused harassment to the peo-
ple. One of the journalists who is
very well qualified person, went to
Delhi, He said ; "I went a driving
licence. They asked ; Have you
brought your X-ray have
brought your Mood group, have yes
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brought your blood te?t, have you
had TB sometime or heart trouble ?"
All these problems werf focussed.
And we do appreciate that. The
. complications were so much that
anybody could question. If it is
written "Were you a heart patient?",
the doctor would say, 'Twill nave
to check up and tell you whether you
are a heart patient or not."

So, we are simplifying it and we
are bringing it to that degree where
it will be simply said that so and so
is physically fit to drive. But we
certainly want two factors to conti-
nue. For a personal vehicle driving
licence yon don't have to go in for any
-any training.  Earlier there was no
medical test. We thought that when
you get your driving licence, you
have to  have medical test at that
time and then uo to the age of 40
years or up to 20 years, there is no
medical test. You will agree  with
me that after 40 years your eye-sight
goes down. It 1s a basic fact that
after 40 years or 42 years, your  eye-
sight does get weakened and then it
'1s time when once again you @ get
yourself medically checked up. There
1s no medical check-up for another
five years. There has been a medical
test from the begining for twnsport
vehicle. It is not that we have
changed it now. It was there in the
old days also.  The impression has
round that since tor new Motor Act
has come, so this strictness has
followed.  What was a happening
earlier. You go to the S.T.A. There
will be somebody sitting under the
tree. He will put all the stamps and

give you everything.  You did not
have to go anywhere.  Now, strict-
ness has started. We want genuine

certificates to be issued. But we
are following it very seriously with
all the States. We will see that no
incon enience is cause) to our
citizens for getting these certificates.

The second point is regarding
educational qualifications. 1 dp
agree that we reallv cannot impost 1t
in this country. There are many
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sections of society in the rural areas
where education is not there. This is
also .a fact that the drivers are normal-
ly from poorer sections or citegoiies
of society! They are from poor
families. We thought initially that
we would give them fourth class pass
so that they read the boards. Some-
times it so happens that they will
stoo tae trucks on the main road.
There will be a, traffic janu They
will walk down to a dhaba or
somewhere and  they will ask.

arg, Tg e FRaT T 78t & P sEeA
& g, frae & figg & suaar;”

We thought that much. But it
is not possible and practicable at
this moment. So we have taken
that back and said "Read and write".
I agree with what my colleague?,
Mr. Bansal has said. He said that
signals and signs, are more impor-
tant. So, we will insist on signals
and signs. If "read and write"
is also available, we will certainly
give that option so that he can read.
If he is going to Calcutta, he will be
able to iead boards and reach
Calcutta. But I have noted his'
suggestion of giving more priority
to signals and signs instead of
"read and write".

One more point has been made
about overloading. Madam, you
can see in both the Acts. I have
brought them along. Not a single
word have we changed. It is the
same in the 1939 Act and the 1988
Act. It is the same load which is
being permitted. We have not
touched the laod factor at all. What
we have said is that if you overload,
we will punish you. Now the prob-
lem starts. As per the 1939 Act,
you are supposed to carry 16,200 kgs.
as laden weight. Madam, if you get
a chance to travel from Delhi to
Jaipur—I go to my constituency
in that area—you will find-every day
some 10 trucks overturned on the
road and .there are 5 to 6 fatal
accidents everyday. They are so badly
overloaded and packed. More and
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more accidents  have been taking |
place because of overloading. This |
was the suggestion from both the
Houses. Everybody agreed that
trucks are overloaded badly and
majority of the accidents are caused
because of overloading. We thought
we will take. strict action against
overloading. In order to stop the
practice, the best thing would be
that anytime if your load is more,
we will off-load it on the road so
that you don t overload again. We
thought that the person who is
sending his truck or load will get
worried. He will think that since
the extra load will be taken away
by the authorities, this  problem of
overloading will stop. But we also
agree that people are misusing it
and the cost of essential commodi-
ties has gone high. There is no
doubt about it. The Chief Minister
of Jammu and Kashmir mentioned
it.  The Chief Minister of Himachal
Pradesh has mentioned it. Fruit
prices have gone up. Last time,
the Chief Minister of Maharash- m
tra also mentioned it. Nobody was
following it seriously. They can
carry more than 16,200 kgs. There
are some States which have given
instructions that they can even carry
upto 18,000 kgs. like U.P. 1 think
Maharashtra also allowed it to some

degree. But in the South it was
being maintained very strictly.
Now the impression has already
gone that you cannot overload.
We have taken a  decision that
according to the manufacturer's -

instructions you can allow 25 per cent
more from the prescribed weight
or the load given in the manual.
We thought that 25 per cent is the
highest they have permitted for. So,
at the moment, we will permit 15
per cent extra of what has been pres-
cribed earlier.  So, this will get to
a truck-owner or a truck driver 12
to 12 and a half tonnes as a payload
or as a carry-weight. So, that was
the requirement from most of the
operators. Let me tell you, Madam,
for the last one month, I am talking
to some of the hon. Members—
Shri  Ahluwalia is there, Shri
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Bhim Raj is there. I have been talking
to them to please tell us what the
operators want. We have been meet-
ing the operators, we have been
meeting the  associations.  First
time they came and said, 'you
permit us 10 tonnes payload and
we are very happy.' Then they came
again and said, 'you permit us 12
and a half tonnes; we are very
happy.' Last week they came and
said, 'Please do not increase  our
weight because we are saving in the
tyre cost, we are saving in the' fuel
cost, and our turn-round has gone
up, the time is reduced, and we are
very happy.' But it is a fact that the
consumer has got affected. The
cost of the essential ~ commodities
has gone up. - Since, we are more
concerned about the consumer and
our common man who has got
affected by this.  That is why we

have taken a decision today by
enhancing it by 15 per cent—so
that they may normally  carry 12.

and a half tonnes—so that the
cost of essential commodities do
not go up, and remain where it
was.

Another point made is about
driving training schools. Madam,
for a personal vehicle, you do not
require a certificate from a driving
training school. The hon. Member
said whethr a lady has got to go
and take training. For that as I
have stated already for a personal
licence. But, for a tiansport vehicle
licence, if suppose a lady wants to
become a driver in a bus or if she
wants to drive a taxi, then she has
got to[follow all the procedure which
1s required for driving a transport
vehicle, and that is essential because
you are carrying 50 people in the
« us or five people in a taxi, and you

have to be responsible enough
to see that they are safe in your
vehicle.  (Interruptions)  Madam,

we have written to the State Go-
vernments. And that is why today
in my statement I have said that
we are getting in touch with the
State Governments "because some
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of the States do not have Drivers
Training Schools but some do have.
I have just got the information.
Andhra Pradesh has got around
800 training schools, Kerala has
got around 400 training schools.
So, we will see that some more time
is given to the State Governments
so that all these training schools are
available in the States and this
problem is phased out.

Another point mentioned by
Dipenji is about hazardous cargo.
Madam, in Maharashtra, in Poona,
one tanker carrying gas had burst
and 40 people died, and there was
a chaos in the Assembly. The dri-
ver did not know how to operate
a fire extinguisher. He did not
know the instructions. He has
parked his tanker near a 'dhaba’ next
to the 'chula' and he was eating
very happily, when the accident
occured and he could do nothing. So,
we thought that for dangerous cargo,
for hazardous cargo, matriculates
should be there. But, at that time,
we did not realise that it may not
be possible to produce matriculates
trained on these tankers so early
because we made it effective from
Ist July. So, we talked to all the
State Governments. They said
that essential items, specially kero-
sene oil, petrol, LPG will get affec-
ted, and the common man will in
turn get affected. So, we have in-
formed them that this should not
be applicable till they make arrange-
ments. We have all the intentions
to see that safety is on the top
priority. But till we really cannot
produce them, we should not force
also. Today as I have said in my
statement this will not be effective
from Ist July but after one year
or two years, when we will be able
to give training to our drivers, and
the matriculates are available to
drive these tankers and these LPG
carriers.

Madam, Raoofji said about safety
on roads. Ho is very right that it is
not only the Motor Vehicles Act
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which can give you safety, but you
have to have good roads you have
got to have traffic sense also in our
people. Efforts are being made on
both the fronts. We have set up
a National Highways  Authority
mainly with the purpose to see that
our national highways are in
perfect shape. We had also formed
Safety Councils in each State. We
are going up to the district level and
road safety councils are being for-
med. And in different ways, by
taking classes, by showing slides
in the cinema halls, and by inculcat
ing the culture of safety, we are
trying our best en both the fronts.
Sukulji has said about the doctor's
fee. I do agree with him, and I
will take his suggeston into consi-
deration and do something today
itself so that the fee should be either
uniform or we will leave it to the
individuals and. there should not be
much of a difference in the fee from
one place to another place. Vikalji
has said why this could not be
thought over. Because you will agree
with me that we are all human
beings. We do our best.  When
you make 400 odd amendments,
there could be some  points
which must not have come to our
mind at that time- We have
had so much discussion but we can
not say today that the whole Act
is totally perfect. There could be
some more good  suggestions or
something good which could not
have been thought of by the House
at that moment. We tried our
best.  But there were some things
which we thought will produce
*good results but they could not be
taken in that spirit. That is why we
have come with this amendment.

Then about fitness certificate for a
Maruti car, Madam, one Member
has mentioned that there is no fitness
certificate for a personalised vehicle
for 15 years. Madam, I have ano-
ther problem. The other day we
were discussing and one of my
colleagues was asking, you have
fixed the age of vehicles. I have
gone so many times on television,
BO many times given big advertise*
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ments in newspapers, that no age
is fixed for any vehicles in this'
country. But still the impression is
that age of vehicles has been fixed.

THE DEPUTY CHAIRMAN:
Why ?

SHRI RAJESH PILOT : The
impression is there, because,
Madam, there are vested interests
in the country. You will appreciate
that in any good thing that you do
there is always some reaction so
that this could be stalled.

AN HON. MEMBER : There
is an enabling provision.

y

SHRI RAJESH PILOT : Yes,
there is En enabling provision. The
Government can fix the age, that
provision is there. It is there because
the Act has been made row. Acs
are not made every day. Maybe,
after 50 years there 1s a necessity of
that the economic condition of
the country have gone so good that
you would itke to fix the age of
v-iiicLs. No harm keeping a pro-
vision in the Act. But at the moment
there is no fitness required for
personalised vehicles and it is only,
I think after I*! years. An ,hcn.
Member has given a good suggestion
about' getting it checked up with
the subordinate Legislation Commi-
ttee. Yes, they are free to check
every clause of it. And they are
free to guide us whichever way
they would like to tell us. There
are a few ether points which the
hOn. Members have ment'bned. 1
have tried to cover all of them.

But let me assure once again,
Madam, that our intention is to
serve the people, to see that every-
thing is done in the best interests
of the people, and wherever we have
found that these are causing hard-
ships to our brothers and sisters,
we have readily come out, from
day one, from 1st July onwards,

and I have said that the Govern-
ment has an open mind for any

suggestions, for any amendments,
for anything which we feel will be
good in the interests of the people,
will be good in the interests of the
country. This has been cur attitude
from the beginning and I am once
again thankful to all the hon. member
who have contributed their sugges-
tions, who have supported the Bill.
But let me assure you once again,
I had a very frank meeting with all
the transport commissioners, trans-
port secretaries of all States, and
everybody has appreciated that this
has been done all over the country
and have said that now at kast we
have taken steps to have improved
road safety in the country.

With this, 1 hope that all my
friends and colleagues will continue
cooperating? will continue helping
US because of the very revolutionary
step we have, taken on the transport
front, to bring discipline in the
transport sector and bring road .
safety in the country. Thank ycu
very much.

THE DEPUTY CHAIRMAN :
In spite of my doctorate, still T
cannot read road signs in so many '
pans of the country.

SHRI RAJESH PILOT: You
cannot read ?

THE .DEPUTY CHAIRMAN
Yes, I cannot read, because I do
not know all the languages.

IV. International Convention on
Tibet and Peace in South Asia

THE MINISTER OF STATE
IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI K. NAT-
WAR SINGH) : Madam, We un-
derstand that ar "Internricnal Cen-
vention on Tibet and Peace in
South Asia" is to be held in New
Delhi shortly.

2. The Government of India
have consistently regrded Tibet
as an autonomous region of China
There are close nligicus and cul-
tural ties between the people of



